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AND
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ns 10 to 12 of Contempt of Courts Act '1 97
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AND

1 Shahnawaz Qasim, IPS' Chief Executive Officer' Telangana Wakf Board'

NampallY, HYderabad'

Amoy Kumar, lAS, District Collector' Ranga Reddy District'

M. Bhoopal Sridhar, Station House Officer' Kothur Pollce Station' Cyberabad
2

3

...RESPONDENTS

Counsel for the Petitioner: Sri R R Kalyan

Counsel for the Respondent No'1: Sri Mohd lmran Khan' Addl' Advocate

Genera I

counsel for the Respondent No'3: Sri S Ram Mohan Rao

The Court made the following: ORDER
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THE HONOURABLE TH]

?HE HoNouRABLE 
"-: 

"fi3t JUsr?cE AL.K ARADHE
I JUSTICE B. VIJAYSEN REDDY

coNTEMPT CASE No .l 9Oo f2o2s
(Per the Hon,ble the Chtef Justice AIok Aradhe)

Mr. R.R. Kalyan,learned counsei for the petitioner.

Rao, .learned counsel lbr
Mr. S. Rama Mohan

respondent No.3

Mr. Mohammed Imran Khan, iearned Additionrrl

Advocate Genera.l for the State for respondent No. 1

2. This contempt case has been filed for non-compliance of

order dated 04.08.2021 passed by a Division Bench of this

Court in W.P.(PIL).No.78 of 2O2t.

3. Learned Addrtional Advocate Generai after obtainingl

instructions submits that construction of boundary w.all

around the Muslim graveyard has been completed. IrL

support of his submission, he had handed over a copy of ther

photographs along with the compliance report, which art:

taken on record.

ORDER:

I

\



4. In view of the aforesaid submission, we a-re not inclined

to proceed further with the contempt case' The same is

disposed of with liberty to the petitioner to take recourse to

such remedy as may be available to him in law, in case his

grievance still subsists.

Miscellaneous petitions, pending if any' stald closed'

There shall be no order as to costs
Sd /- I. NAGALAKSH
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HIGH COURT

DATED:0411012024

ORDER

CC.No.190 of 2023
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